173 Constitution (Admt.)

SHRI HARI SHANKAR BHABRA:
Regarding the business, he caanot go
on 1or any lengih of tune Just wx-
der tne garb ot . . , -

SHRI BHUPESH GUPTA: Sir, you

-kKindly alow me to speak. I will
deal wita pum, Allow e .
MR. DEPUTY CHAIRMAN:

There is nothing hke dealing with
hun. He raised a pulnt...

SHRI BHUPESH GUPTA: You
must allow me to speak. Sir, you
sliowed him to speax. I did mnot
disturp ham. sur, L only say
{Interruptions).

SHRI HARI SHANKAR BHABRA:
I am an young man. I can be more
louder than you. (Interruptions).

MR, DEPUTY CHAIRMAN:
Order please. e

SHRI BHUPESH GUPTA: He does

not know any damn rule. Go and
read the Rules.

MR. DEPUTY CHAIRMAN:
Please resume your seats,

SHRI BHUPESH GUPTA: When
the Business is read out, we suggest
'p to what should be taken up.

- DEPUTY
‘l'hat he has admitted.

SHRI BHUPESH GUPTA: When
he spoke, I spoke. What ig wrong
in it? Kindly do your home
work and come and speak.

SHRIMATI AMBIKA SONI (Pun-

Jab): Sir, I don’t think ... (Inter-
yuptions).

MR. DEPUTY CHAIRMAN:
Let us not raise a debate on this.
Now, 1 adjourn the House for lunch
till 2.30 p.Mm,

CHAIRMAN:

K

. The House then adjourned
O for lunch at seven minutes
§ 71 past one of the clock,

P E — -

{2 MAR. 1979]

Bill, 1979 174

The House reassembled after lunch
at thirtythree minutes past two of tha
clock, Mr. bepuiy Caarman i the
Chaur, : :

SUPPLEMENTARY DEMANDS FOR
GRAN1IS (GENEKXAL) FUR 1978-19
(ihard Batch)

THE MINISTER OF STATE IN
THE MINISIRY OF FINANCE
(OHRI ZULFIQUARULLAH): &, |
beg to lay on tne 'labie a statement
(in Enghsh and Hindi) showing the
Supplementary Demands tor wrants
(General) for 1978-79 (Third Bacch).

C——

ANNOUNCEMENT REGARDING AL~
LUCALIUN OfF 1iME dOR Di3-
POSAL OF GOVERNMENT AND
OTHER BUSANESS

MR. DEPUTY CHAIRMAN:
1 have to intorm Members that the
Business Advisory Comumitee at 1ts
meeung heid today, the 2nd March,
1979, recommended that the consider-
auon and passing of the Woiking
Journalists and Other Newspaper Em-
ployees (Conditions of Service) and
Miscellaneous  Provisions (Amend=
ment) Bill, 1979 and the Merchant
Shipping (Second Amendment) Bill,
1978, as passed by the Lok Sabha,
be taken up on Monday, the b6th
March, 1879,

IR

. The Committee also recommended
that the General Discussion on the
Railway Budget for 197¢9-80 should
be heid on the 6th, 7th and the 6th
March, 1979.
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THE CONSTITUTION  (AMEN]
MENT) BILL, 1979 ~° °

{To amend Article 233)
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175 Aligarh Muslim

The question was put and the
motion was adopted.
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THE CONSTITUTION (AMEND-
MENT) BILL, 1979

v (Ifsertion of New Article 165-4)
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The question was put and the motion
87! 3 J§ . was adopted.
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YHE ALIGARH MUSLIM UNIVER-
SITY (AMENDMENT) BILL, 1977

“(Amendment) of Sections 2 and 5)

MR. DEPUTY CHAIRMAN:; Shri-
mati Hamida Habibullah.

SHRI SHYAM LAL YADAV (Uttar
Pradesh): Before we proceed, Sir, 1
have to make a request. I would like
to say that this Bill, as is evident, was
introduced in the year 1977 and this
has been discussad in this House during
the past few years. During the past
four sessions, we have discussed it and
this i3 the fifth session that we are
discussing thig Bill, If the House pro-
ceeds in this manner in considering
one simple Bill, it means the Bills of
the other Members which are pending
in the House, will never be taken uy
during our tenure of mmebership of
this House. Therefore, my respectful
submission to you ig that you kindly

(RAJYA SABHA]
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fix some time limit today for the con-

sideration and passing ot this Biil and

then the next Bill may be taken up,

Secondly, Sir, I would request that
for future non-official Bils also you
may kindly allot the time every week
for the Bills and for the Resolutions
also and I think the whole House will
agree to this proposal because Mem-
bers’ Bills and Resolutions are pend-
ing. If one Resolution or one Bill ig
taken up for the whole period of
membership >f a Member then we will
have no other Bills or Resolutions.
Therefore, my submission is that
today at least, you may kindly fix
some time limit by which thus Bill can
be considered.

Sir, a definite time is allotted to
Government business. The number of
hours for a particular business is fixed
and 1 do not see why
We cannot fix up 3 time limit for tue
non-official business alse.., 3

SHRI TRILOKI SINGH (Uttar Pra-
desh): This Bill has been discussed
already during six sittings.

¥ <

SHAI SHYAM LAL YADAV: That i3
why I say it. For the official business,
3 hours or 3 hours or 6 hours are
allotted; one day may be allotted to
some business but there is some time
limit. In the same manner, we can
also allot a definite time limit for the
non-official Bills and Resolutions.
Therefore, Sir, I think the whole House
wil] agree with me. You may kind'y fix
some time limit for consideration and
passing of this Bill today before 5 P.M.
so that other Bills which are pending
may be taken up. That is my sub-
mission.
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